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(Authorised English Translation)
THE RAJASTHAN CO-OPERATIVE SOCIETIES (AMENDMENT) ACT, 2022
(Act No. 14 of 2022)

(Received the assent of the Governor on the 18" day of October, 2022)

An
Act

further to amend the Rajasthan Co-operative Societies Act, 2001.

Be it enacted by the Rajasthan State Legislature in the Seventy-third Year of the
Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the Rajasthan Co-
operative Societies (Amendment) Act, 2022.

(2) It shall come into force at once.

2. Amendment of section 28, Rajasthan Act No. 16 of 2002.- The existing sub-
section (7-A) of section 28 of the Rajasthan Co-operative Societies Act, 2001 (Act No. 16 of
2002) shall be deleted.

JdR AR,
Principal Secretary to the Government.
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